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(Recewed The assent of tli\e Governor General on the 5th Janu(uy 1948)
An Act to provide for the en.Largsmen’o of the appellate 1urlsdlct10n of the
Federali Court in civil cases. '

HEREAS it is. expedlent\ to provide for the enlargement of the appellate
jurisdiction of the Federak Cqurt in civil cases;

1t is heleby enacted as tolloWs —

1. Short title and commencesent.—(1) This Act may be called the Federal

Couwrt (HEnlargement of J unsdlctn“n) Act, 1947.
() 1t shall come into tforee oﬁ the first day of IFebruary, 1948 which ddy
is hereinafter referred to as ‘‘the ?,ppomted day’’.
2. Definitions.—In this Act—!
() “High Cowrt”’ means pny High Court to which the. provisions of
Chapter 1I-of Port IX of the aovernment of India Act, 1985 ;
(b) *‘judgment to which §h1s Act applies’” means any 'j
deeree o1 final order of a HighlCourt in a civil case from which™a direct

appeal could have been brought ‘to His Majesty in Council, either with or
without special leave, if this Ao& had not been passed.

3. Enlargement of the Federal Gbmt’s jurisdiction.—As from the ajppoint.
ed day,—

(¢) an appeal shall lie to b};e Federal Court £rom any _,udgment to
which this Act applies—

(i) without the special 1eave of the Federal Court, if an appeal
could have been brought to His Majesty in Council without s&pecial
leave under the provisions of the Code of Civil Procedure, 1908, or of
any other law in force 1mmedld\tely before the appointed day, and

(1) with the special leave of the Federal Court in any other case;

(b) ir any such appeal as aforesaid it shall be competent for the Federal”
Cowt to consider any question of tﬁ\e nature mentioned in sub-section (1).
of section 205 of the Government of} Indla, Act, 1985; and

(¢) no direct appeal shall lie to. Hlb Majesty in Couneil, elther with
or without special leave, from any such judgment.

‘4, Continuance of certain proceedings in High Courts.—All plocaedings
and steps taken in, and orders made and certificates granted by, a High
Court in conhection with an appeal to His Majesty in Council from. a judg-*
ment to which this Act applies shall, unleks the records -pertaining fo such
appeal bave before the appointed day been transmitted by the High Court
concerned to Tis Majesty in Council, be deemed to be proveedings and steps
tedeen, orders madu, and (;Bltl'ﬁbdt(,b granted, in connection with an appeal
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6. Modification of existing laws. ——}fhe provisions of the Code of Civil
Procedure, 1908, and of auy other law i force immediately before the appoint-
ed day 1el(1t1ng to direct appeals in eivil cases to His \Ia]esty in Council shall:
as from that day, have effect in relation to any appeal from a judgment to
which this Act applies as if in  the said provisions, for ull referehces to His
Majesty in Council, there had been substituted references to the Federal Court.

7. Savings.—The preceding plO\lElOl'lQ of this Act shall not apply to any
appeal— .

{¢) whicly iramediately bej"ou the appointed day is pending before
His Majesty in Council, if the records pertaining to such appeal have
before that day been tlansnntted by the High (Jourt concerned to His
Majesty in Council; or :

(0) to the bringing of which to His Majesty in Council special leave
has been granted before the appointed day;

and any such appeal may be alsposed of by Hig Majesty in Council as if thls ‘
Act had not been passed. ¢

-8. Registrar’s certificate %o be conclusive as to fact of transmission of .
records.—If any question @i‘lses under section 4 or section 7 whebther  the
records pertaining to an appua] have before the appointed day been traus-
mitted by the Higli Court/concerned to His 1 Majesty in  Cotineil a cerfiticate
of the Re,nstrgm of the High Couwrt that they havé been transmitted or not .
transmitted before the appmnted day shall be con(,luswe evidence on the :
question.
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